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Present ; Shri S. C. Jain, counsel for the petitioner.

Shri M< L. veniia^ counscl for the r e':^ponderrL;

The amount due has now been paid after deducting

the income tax payable by the petitioner. This is in

accordance with the law. Leariied counsel for the

petitioner subniits tiiat the petitioner has lost

opportunity of saving from the Income tax dues by making

investment under certain relevant schemes. That is no

good groui'id for us to find fault with the action tdkeri

by the respondents In deducting the income tax payable

by the pet*, l'.,.,vr because that is the normal procedure

in the matter of payment of dues to the Governnient

servants. As the judgment has sinee been complied with,

these proceedings are dropped.
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